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"IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
NEW DELHI
[y - ' A
- OA. No. 2189/96 199 @
T.A. No. A :
DATE OF DECISION__28.10. 96
Smt,Asha Pr aséd Petitioner ’
5h.1.C.5udhir , Advocate for the Petitioner(s)
. Versus
Union of India & Ors ' Respondcnt
Advocate for the Respondent
v
CORAM
The Hon'ble MLS. Lakshmi Suaminathan, Member(J)
_The Hon'ble Mr.__ _ R
1. To be referred to the Reporter or not" %
2. Whether it needs to be circulated to other)éenches of the Tribunal]
M,,/Q/MJ—L B
(Smt.Lakshmi suamlnnﬁ
N M ember( J)
A
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IN THE CENTRAL ADMINISTRQIUF TRIBUNAL

PRINCIPAL BZINCH
NEW DELHII

0.A. No, 2289/96 | Date of decision 28,10,1996

Hon'ble Smt.Lakshmi Syaminathan, Maaber (J)

Smt, Asha Prasad &
W/o Shri M.K,Prasad, .

- D/0 Sh, Raghu Nath Prasad,

R/0 C-108, Kiduai Nagar,

Nau Delhi-110023 '

_ ! ; eee. Applicant

(By Advocate Shri I,C,Sudhir )

\

'\~ VS. -

1o Unlon oF India,
Mlnlstry of Human Rasourcas,
Development(Deptt.of Education)
.through its Secretary,Shastri Bhauwan,
New Delhi,

2. The Dlrectorate of state,
through its Director, j
Ministry of Urban Affairs and Employment, .o |

~ Nirman Bhauan, New Delhi, ;

4, Estate Offlceﬂ h - , | ! |

Dirsctopate of Est wte(thlgatlon)
Nlrman Bhavan, Nﬂu Delhi,

5. Unlan of India, Mlnlstry of Labour,
through its Secretary, :
shram Shakti Bhawan, Nau Delhi.

+sss Respondents

0 RD E R {ORAL)

(Hon'ble 5mt.Lakshmi Swaminathan, Membar. (3J)
| Heard, '

The gpplicant is aggrleved by the letter dated
27.8,96 rejecting'he: reguest for regularisation of ?
quarfer No.,é-108, Kidwai Nagar, Neu Delhi in her name. ,
on the ground that she has tuo prothersluhq are married i
and well settled ..The gpglicaqtis father had retired |
from Covt.ser&iqe on 31.1.?996; Thé‘appliCant had . ;
jgined Govt.serVice,on 1350;86.“from the perusal oF(W

the letter dated 27.5.96 (Ann.p.3), it is clear that
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the applicant's contention is that since her\mgther uho

is aged 56 years is Suffering_ﬁrom Rheumatoid artzhritist
and there is no body except her father to lock after her
ailing mother, her both brothers ;sg employed'0ut-of Delhi
and due to that they are unable to look after the parents,
she intends to shift to the sforesaid sccommodation which

had been earlier allotted to her father, 3he has therefore,

'requested that her HRA may be stopped from her salary for

(3ic) 2~
the month of June, 199§tonuards. |
. " * : ! i
3. Learned counsel for the applicant submits that although

the applicant has not fulfilled the conditions of ad hoc
allotment on the retirement of her father, including

such allotment tojmarried daugther, as she admits that she
has‘no£ been residing with the p@réots/g%feagt three years
without claiming HRﬂ,}éﬁa su&mits that th ese te;ms and
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conditions may be relaxed,

4, I have carefully Considered the submissibns'and the
recofds nfthis Gase. I find no merit in this applicgtion
as the applicant has herself admitted that she‘hgs not
fulfilled the terms and 6Qnﬁiti0ns of the D.N; dated

17.12;1991 for ad hoc allotment of Genl.Pcol asccommodation,

In the facts and.bircumstanoes of the case, this application

is dismissed at the admission stage,
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Lol Fndle
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(smt.“zkshmi Suaminathan)
. Member (3J)
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